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Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of

Hon’ble High Court issued vide Circular No.16/DHC/2020 dated
13.06.2020 in view of the pandemic Covid-19,

Present. Sh. N.K Matta, Ld. SPP for ED.
Sh. Mahesh Gupta, DD for ED
Sh. Avnish Arputham, Ld. Counsel for accused

Sanjay Bhandari.

Sh. Abhaid Parikh, Ld. Counsel for non applicant no. 10,
Sonia Bhandari and non applicant no. 11, Ayushi Bhandari.
Sh. Amit Pal, Ld. Counsel for non applicant no. 16, NIHO
Realtors (India) Pvt. Ltd.

None for non applicants no. 1 to 7, 13 and 14.

None for non applicants no. 8, 9, 12 and 15.
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submitted that non applicants no. 8 and 9 have SERVASRE throughﬂnmail.'

With regard to non-applicant no. 12, Sh. Mahesh Gupta DD
submitted that notice has been served to non applicant no. 12 by post and by
affixation and report has been filed in the court,

With regard to non applicant No. 15, Sh. Mahesh Gupta, DD for
ED submitted that non applicant no. 15 has been served by hand and report has
been filed on record.

Ld. Counsel for non applicant no, 16 and Ld. Counsel for non
applicants no. 10 and 11 submit that they had already filed reply.

Ld. SPP for ED submitted that Sh. Amit Mahajan, Central
Government Standing Counsel is not well, hence, they could not file rejoinder
to the replies filed by some of the non applic‘:ﬁﬁtazaud*.ﬂm' mpiyﬁhdhﬁa:w
Bhandari. Ld. SPP for ED also submitte ofﬁn-.
application along with document nts ﬁ@_'ﬁle.t??s.
13 and 14 through email.




through whats app and email for the next date of heariRg

Put up on 20.07.2020.

Signed copy of this order is being sent through whatsapp to
Ahlmad of this Court with direction to send the same to concerned official of
District Court, RADC for uploading on official website of Delhi District Court.
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CC No : 06/10

RC ¢ 1(A)/98-DLI/CBI, ACB, New Delhi

U/S  : 1208 riw 419, 420, 467, 468, 471 IPC and
See. 13(2) r/w 13(1)(d) of PC Act 1988.

CBI Vs. P.K. Thungan & Ors.

04.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of
Hon’ble High Court issued vide Circular No.16/DHC/2020 dated
13.06.2020 in view of the pandemic Covid-19.

Present:  Sh. Naveen Giri, Ld. PP for CBL
None for accused persons.
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Ahlmad of this Court with direction to send the Mﬂfm concerned official of

District Court, RADC for uploading on official website of Delhi District Court.

The signed hard copy of the order shall be placed on record as and
when the regular functioning of the Courts at Rouse Avenue Complex, New

Delhi is resumed.
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RC No. :2172011A0004

Branch : CBVACU-V/ACU(II)/ND

U/S : 120B r/w 13(1) (d) PC Act, 1988

CBI Vs. (1) M/s China Railway Shisiju Group Corporation
(2) Jiashu Zhao

04.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of
Hon'’ble High Court issued vide Circular No.16/DHC/2020 dated
13.06.2020 in view of the pandemic Covid-19.

Present:  Sh. V.K.Ohja, Ld. Sr. PP for CBL

Ld. Sr PP for CBI submits that NBW (open) may be issued
against accused no. 2, Jiashu Zhao. r




The signed hard copy of the order shall be placad-nn"mmd'-ng:-md
when the regular functioning of the Courts at Rouse Avenue Complex, New

Delhi is resumed.

Ul
~ (Arvind Kumar W
Special Judge (PC Act) CBI-10
Rouse Avenue Courts
New Delhi/04.07.2020
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CC No. : 02/2013 Deen Dayel Upadhyay Maig, Niow Detti

RCNo. : AC12012A 0008

Branch : CBIACU(II)/ND

u/s : 20B riw 471 IPC & Sec. 13(2)
riw 13(1) (d) PC Act, 1988

CBl Vs. Derek Philips etc.

04.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per directions of
Hon’ble High Court issued vide Circular No.16/DHC/2020 dated
13.06.2020 in view of the pandemic Covid-19.

Present: Sh.V.K.Ojha, Ld. Sr. PP for CBI.

Ld. Counsel for CBI submits that he has filed an application for
issuing NBWs (open) against accused Derek Philips.




The signed hard copy of the nrdm'
when the regular functioning of the Courts at Rouse Avenue Complex, New

Delhi is resumed.
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(Arvind Kumar) ere
Special Judge (PC Act) CBI-10
Rouse Avenue Courts




CC No.: 09/2012
RC No.: DAI 2010-A-0044
Branch : CBI/ACB/New Delhi
U/S  : 120-B r/w 420, 467, 468 & 471 IPC
and 13(2) r/w 13(1) (¢) (d) of PC Act, 1988
CBI Vs. M/s Swiss Timing Ltd.

04.07.2020

Matter is taken up today and the proceedings are conducted
through Video Conferencing (CISCO WEBEX) as per dimﬁnw_l ﬁl
Hon'ble High Court issued vide Circular No.16/DHC/2020 dated

13.06.2020 in view of the pandemic Covid-19.

Present:  Sh. Naveen Giri, Ld. PP for CBL
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when the regular functioning of the Courts at Rouse Avenue Complex, New

Delhi is resumed.

g~

. (AwindKuman)
‘Special Judge (PC Act) CBI-10

Rouse Avenue Courts
New Delhi/04.07.2020




